
f)irectorate General of Foreign Trade
Ud-vogBhawan
DES-V Section

'l'he NC Meeting No.23lAM-17 fbr tlre licensirrg year 2016-17 to consider the cases under Duty

L.rernptiorr Schemes (Chapter-4; rvas due fbr 16.02.2017 and actually held on 02.03.2017 in Conference Room

No.l02 of DCFT under the Chairrnanship of Shri .K.C. Rout. Addl. DGFT. Tlre following officers were
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At thc outset thc M inute s of NC-V Meeting No.22i AM- I 7 dated 02.02.20 I 7 were taken up for ratification. As

thcre rlas no aurendn.rent to the saure. the above referred rninutes were adopted for irnplementation by the
(.trrnnrittce without arn'amerrdmerrt. 'l'he agenda t-or meeting No.23lAM-17 dated 16.02.2017 was taken up

fbr discussion ancl the decisiorr taken in respect of each case is etrutnerated below
MEETING NUMBER

Case No.:3/23/84‐

Al.(13/2016

:23/84-AL′ C3/2016～lEETING DATE:16022017

Part、                    Meet No/Datei23/84‐ A LC3/2016  Status

NanlelHIMATSINGKA   16 02 2017               Deferred
SEIDE l´ TD

Decision: Cornrnittee considered the case as per agenda alongwith other relevant papers and went through the

details subrnitted in tlris casc. NC decided to ask the firnr to appear before NC on 30.03.20 l7 to explain the case

alongwith sarnple irr tlris case. The case stands def'er fbr re-listing on 30.03.20 17.

HQl‐ llC               RLA Filc             Lic No/Datei0710108689
:01/84′ 050′ 00448´′AMi7/     :07′24/040/00146/AM16/   04092015

Case No.:2/25/84‐ A LC3/2015  Partv NaineiSACOS INDIG0
PRIVATE LIMITED

Dcfcr Date:

30.032017

Meet No/Datc:23/84‐ ALC3/2016 Status
16022017             .DeFerred

Lic No/Datc:5610004753       Dcfcr Date:

20 112015                   30032017
HQ「 ilC
2 :O1/84/050/00283/AM16

HQ Filc

iO I/84/050/00474/AM16′

RLA「‖c
:56/24/040/00029/Aヽ416/

Decision: Ihe Conrmittee considered the case as per agenda alongwith other relevant papers and observed that the

application has been referred to DIPP again for their cornments. NC decided to wait for their comments. The case

stands def-erred tbr re-listing on 30.03.20 17.

(〕asc No.:5/1/84‐ ALC3/2016  Part、 Mect No/Datei23/84-

Na:lleiCHOWDHARY    A LC3/2016
0VERSF_AS LIMITED    16 02 2017

Decision: The Cornrnittee considered the case as per agenda and observed that the rerninder has been issued to RA,

Kanpur to turnish tlre hard cop1.,.of the application in this case. The reply is not received from RA, Kanpur. NC
decided to talk with RA to firrnish tlre hard copy of application. The case stands def-erred tbr re-listing on 30.03.20 17.

Status
Deferred

RI′ A Filc              Lic.No/Datci061 0038278     Defcr Datc:
106/24/040/00041/AM16/   16122015                 30032017

Status
f)eferred

Case No.:23/23/84-A LC3/2016  Paliv NanlciBHARAT    4ヽeet No/Datc:23/84‐
SILKS              ALC3/2016

16.022017

HQ File:O1/84/050/00468/AM17/ RL′ A File              Lic.No/Datc:0710109291     Dcfcr Date:
:07/24/040/00353/ノ M`16/   20.O12016                30.03.2017

Decision: Co:11lnnittee considercd the case as per agcnda along、 vith other relcvant papcrs and noted that the

application has becn reた rred to DC(MSME)and TC、 N()ida for thcir commcnts  NC dccided to wan for their
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「 hc casc stands dcSerrcd lor rc― listin3 on 30 03 2017

Case No.:22/23/84-ALC3/2016  Party Name:BHARAT SILKS   Meet No/Date:23/84‐      Status
ALC3/2016           Deferred
i6022017

5 HQ門 た 0「 8″
05000467A M Iア

、与亀∫:iOЮ040FAM10  ::ば Ⅷ lα

0710109475 1糧
孵 ;

Dccision:(lonllllittcc considcrcd tile casc as pcr agenda along、 vith othcr relevant papcrs and notcd that thc

application has bccn relbrrcd to DC(MSME)and TC、 Noida for their comments  NC dccided to wait for their

colla11lcnts  l｀ hc casc stands dcfcrred for rc― listin3 0n 30 03 2017

Case No.:36/5/84-A LC3/2016   Party NamciCITIZEN        Meet No/Date:23/84-     Status
TECHNICAL TEXT:LES     ALC3/2016           DeFerred
PRIVATE I´ IMITED         i6 02 2017

6 HQ門たЮ「 8■ 0‐ 0006&AMIア
lit∫ li。00∞,AM:7  譜 ご喘 lC5210041879 1駐 .卵|;

Decision: Colllnlittcc considcred the case as pcr agenda along、 vith othcr relcvant papcrs and notcd that there is no

representative ofthc nrin has attended the personal hearing before NC on 02 03 2017   NC decided to defer the casc

liDr re― listing on 30 03 2017

Case No.:2/5/84-ALC3/2016 Partv NameiBUILDMET   Mcct No/Datc:23/84‐ ALC3/2016 1Status
ドIBRES PVT L′ TD.      16022017              ‐Deferred

ilo Filc               RLA「‖c             Lic Noノ Datc:0710109837       Dcfcr Datc:
7 :O1/84'050,00034/Aヽ 4171     :07124/040/00056/AIヽ 417/    19052016                     30.03.2017

Decision:「 he Colllnlittee considcrcd tile casc as per agcnda and observed that a lcttcr has been issued to RA,

Bangalol‐c to furnish the hard copy ofthe application in this case. Thc reply is not received fl・ om RA,Bangalore NC
decided to、vait lor their rcpl)  Thc case stands dcferred for rc‐ listing on 30 03 2017

Case No.:7/13/84-ALC3/2016   Pattv NalllciSUN RISE NETS   Mect No/Datci23/84-    Status

ALC3/2016           Deferred
1602.2017

HQ Filc iOI/84/050/00238/AM17/RLA Filc               Lic,No/Date:2610012756  Defer Datei
:26/24/040/00007/Aヽ417/       23052016              3003.2017

Decislon:Colmmittec considcrcd the case as per agenda along、 vith other relevant papcrs and noted that thc dencicncy

8  1ettcr has becn issued b)′ DiPP on 25 10 2016 to thc rlrnl lo furnish the fo‖ owing information vide their U.O No

7′`349/2016-TSヽ V:

i)  Manuね cturing process indicating stagcwise wastage ofimported and indigenous kems,if any
li)  TeChnical diド erence in export and import items

Hi) PrOduction ofthe export item.宙 s― a‐宙s,consumption of raw material(both imported&indigenous)du面ng
the pastthree ycars duly certined by a chartered Accountant

l・hc rcply ofthe nr:ll is notrcccived so lhr NC decidcd lo、 vait 6or their reply The case stands deferred for re― listing

on 30 03 2017

Case No.:22/9/84-A LC3/2016  Pattv Namc:GENEROUS     Meet No/Datc:23/84‐      Status
PRODUCTS             ALC3/2016          Deferred

i6022017

9 HQF‖ e:O1/84/050/00151/AM17/RLA F‖ e                 Lic No/Date:0510398965  Defer Datei
:05′
′23/040/00170/AM17/        0! 072016               30032017

Decision: Conlmittee considercd thc casc as per agenda along、 vith other relevant papers and notcd that there is no

reprcscntative ofthe llrill llas attcndcd the personal hcaring bebre NC on 02 03 2017   NC decided to deferthe case

for re― listin3 on 30 03 2017
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Case No.:17/23/84-ALC3/2016  Party Namc:THE NATURAL    Meet No/Date:23/84‐      IStatus

FI´00RS               ALC3/2016          1Deferred
16022017

Ю HQhたЮ「8405伊 0046νAMi7 1七亀fli90003αAM17  腎ざ嘱lα
1010059533 
∬騒.器;

Decislon: Conl■ littec considered thc case as per agenda along、 vith other relevant papers and noted that the

application has been referred to DIPP lor their colnments  NC decided to wait fortheir comments  The case stands

deferred lor re― listin3 0n 30 03 2017

Case No.:11/23/84-ALC3/2016  Party                Meet No/Date:23/84‐      IStatus
Nainle:G R CORPORAT10N ALC3/2016          1 Deferred

i60220:7

‖
HQ間にЮ r8ギ05υ0045θA Mlア

鷺 亀』::OЮ∞ 1″AMi7 ∬ ざ嘱 lα
0610038426 

監 橿 孵 ;

I)ecision: Coininittec considcred thc case as per agenda along、 vith other rclevant papers and noted that the

application ilas bcen rcfcrrcd to DIPP lor their comments  NC decided to wait liDr their comments. The case stands

dcfcl・ rcd for re― listin3 on 30 03 20:7

Case No.:26/19/84‐ ALC3/2016 Party Name:POLYGENTA     Meet No/Date:23/84-    IStatus
TECHNOLOGlES LTD      ALC3/2016          1Deferred

16022017              .

1217]児
5α00337AM17  1:ち∫liOЮ029yAM17  罪ざ翻1°

0310806649■
需.孵;

Decisio■ : Conllnittec considcred the case as per agcnda along、 vith other rclcvant papers and noted that the

application 1las becn rcfcrred to DIPP for thcir conlnlents  NC dccidcd to、vait for thcir commcnts  Thc casc stands

dcfcl・ rcd 6o「 rc‐ listin3 on 30 03 2017

Case No.:13/19/84-ALC3/2016 Party Name:RICHA GLOBAL  Meet No/Date:23/84‐     Status:Approved
EXPORTS P LTD         ALC3/2016

16022017

HQ「‖c                  RI´ AF‖e                  Lic No/Date105 103993 10

13 :O1/84′
050/00324′ Aヽ4171       105/24/040/00205/AM17/        O1 082016

Decision:Collllnittee considcrcd the casc as per agenda along、vith other relcvant papers and、 vcnt through the detans

submittcd in this case.Accordingly、 Committcc dccidcd to rati～ thC nOrms in respect ofthc Advance Authorisation

issued in this case as app!icd for.

GSM should lmatch in ilη port and cxport

RA concenl may take ncccssary aCtion suliecttO COmpliancc ofother usual conditions.

Case No.:2/13/84-A LC3/2016  Partv Name:ARVIND       Mcet No/Date:23/84‐     Status
G00DH:LL SUIT         ALC3/2016         1Deferred
MANUFACTURING PRIVATE 16 02 2017
LIMITED

1419晶児50Ю 023νAM17  ttt漏li90016%AM17  :l:脳嘱lα
0810138416∬
窟.器;

Decislon I Collllllittee considered thc casc as per agenda along、 vith other relevant papers and、 vcnt through the dcta‖ s

sub1llitted in this casc and Obscrved that thc denciency letter has been issued to the flrm on 17 01 2017 through e.ma‖

to fumish thc justillcation of CAD/Stagcwise wastagc in this case NC decided to wait for their reply The case

stands defcrrcd for rc― listing on 30 03 2017

15 Case No.:14/15/84-ALC3/2016  Partv Namc:SIVSHREE      IMcet No/Datc:23/84-    IStatus

3



MEDITTEX(INDIA)PRIVATE ALC3/2016          1Deferred
LIMITED.               1602.2017

Lic No/Datc:3210077950  
‐
Defer DatclHQ File                RLA File

i01‐ '84/050/00272/AM17/        :32.24/040/00012/AM17/        04.082016               30.032017

Decision: Co11111littCc considcrcd t1lc casc as pcr agcnda along、 vith othcr relcvant papers and observcd that thc

dctヽ cicnc、  lctter has bcen issLled On 22 11 2016 to the nr:ll tO submit thc samplc of the product in this case  NC

dccided to、vait tor thcir reply  The casc stands deferred for re‐ listing on 30 03 2017

Case No.:20/13/84-A LC3/2016  Party Name:AKR TEXTILE、    Meet No/Datc:23/84‐
    lStatus       l

ALC3/2016          Reject
i6022017

HQ File                  Rl´ A File                 l´ iC.No/Datc:3210077951

101184‐
′
()50′00251'Aヽ 417.       :32.′ 24/040/00013/AM i71       05 08 2016

!6 Decislon:Colllnlittee considered the casc as per agcnda alongwith other rclevant papcrs and noted that thc dcflcicncy

lctter has been scnt to thc nrill on o9 12 2016 through eman to fllrnish thc Stylc Nos of the export products in this

casc  The Colll11litteC has also observed that the nrm has informed on 19 12 2016 through eman that they Send the

.    reply on 17 12 20i6 through courier  But their reply is not received so far  Therefore the Committce could not
calculatc thc rcquirelncnt ofinputs and constrained to rqiect the case

RA conccrn may take necessary action sublectto compliance of other usual condhions

Case No.:23/13/84-ALC3/2016  Patty Namellン OYAL TEXTILE  Mcct No/Datc:23/84‐     ‐Status
MH´ LS LTD             ALC3/2016          Deferred

:602.2017

曰
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Decisio■ : Committee considcred the case as per agenda along、vith other relevant papers and noted that the

application has been reた rred to TC,Mumbal on 21 11 2016 to furnish their comments  NC decided to wait for their

conllllents  The case stands dererred lor re― ‖sting on 30 03 2017

Case No.:18/19/84-ALC3/2016 Party NameiSHANKAR      Mect No/Date:23/84‐     Status
PACKAGINGS LIMITED    ‐ALC3/2016          1DeFerred

1602.2017

1813晶泥50Ю 032りAM17  1:ち』:iOЮ0037AM17  ヤ∫脳路lα
0310807179 1駐

.辮;

Decision: The Comnlittee considered thc case as per agenda alongv/ith other rclevant papers and observed that the

app‖ cation has been refcrred to DIPP again for their comments  卜OC decided to wait fortheir comments  The case

stands defcrred liDr re― listin3 on 30 03 2017

Case No.:19/19/84-ALC3/2016 Party NamciSHANKAR      Meet No/Date:23/84‐     Status
PACKAGINGS LIMITED     Al,C3/2016          1Deferred

i6022017

1911晶掲5"0033αAM 17  跳λ」liOЮ003θAM17  ヤぶ嘱1°
0310807178尉
糖_器;

Decision: Thc Committee considcred thc case as pcr agenda alongv/ith othcr rclevant papers and observed that thc

application has been rcnerrcd tO DIPP lor their conlimcnts  NC decidcd to、 vait lor their comments The case stands

dcferred for re― listing on 30 03 2017

Case No.:19/13/84-ALC3/2016  Party Nalne:AMRIT EXPORTS  Meet No/Date:23/84‐      Status
PVT LTD

RLA F‖ e

A LC3/2016          ‐Reiect
16022017              1

Lic No/Date:0210206920
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Case No.:25/le/84-ALc3/20 
r 6 partv Name:SlrrARA woRKz 

H:)r:Ji;t 
e:23 t84'

16'02'201'7

StatuS

Deferred

HQ Filc 跳ち刷iυ00097ハ M17 :Fぶら記
α0210206960 露驚.毀;
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tin this Case  The rcply is not
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Case No.:9/l 9184-ALC3l20l6 Party Name:FASHION
ACCESSORIES

Mcet No/Datci23/84-

ALC3/2016
1602.2017

Status
Deferred

24
HQFileRLAFileLic.No/Date:05l039965lDeferDate:
.O 

1 
ig4 r650i 00320i A M I 7i :05/231040/00 262i AMIT l 08'09'2016 30,03:017

Decision: The Comrnittee considered the case as per agenda alongwith other relevant papers and observed that the

application has been referred to DC (MSME) and rc. Noioa for their comments. NC decided to wait for their

conllanents The casc stands dcferred for re… listing on 30 03 3017

25 Case No.:16/13/84-ALC3/2016  Patty Nalllc:AKR TEXTILE. Mcet No/Datc123/84-

こ」」l聖

`(I一

ヮ
5

llk

Status



ALC3/2016          Reiect
16022017

HQド iic                  RLA F‖ e                 Lic No/Datei32 10077981
101'84′050/00247:ANl17/        :32/24/040/00018/AM17/        090920!6

Decislon:Colllnlittcc considercd the case as per agenda along、 vith other rclevant papers and noted that the denciency

lettct・ has bccn isst:cd tO the nrlll on o9 12 2016 to ilrnish the Style Nos ofthc cxport products in this case. The rlrm

havc inliD日1lCd through e a!ll‖ on i7 12 2017 that they 1lave sent thc rcply by Plonexxco courier. But there are nol

couricr rcccived in this scctiOn So far  Therelore the Co:llmittee could not calculate thc rcquirement of inputs and l

constraincd to rqicct thC Case

RA conccrll lnay takc ncccssary action suliCCt tO COmpliance ofothcr usual conditions

Case No.:10/15/84-ALC3/2016 Partv NalnelTHREADS(lNDIA)Meet No/Date:23/84‐     Status
Llヽ41TED               ALC3/2016           Deferred

16022017

HQ Filc               RLA Filc               Lic No/Date:0610038450  Defcr Date:
:01/84/050/00268/AM 177        :06/24/040/00019/AM17/        14092016               30032017      .

26 Decision:Colll■ littCC considered the case as pcr agenda along、 vith other relcvant papers and noted that the denciency

icttcr has bccn issucd to thc nrm on o9 12 2016 through ema‖ for clari「lcation ofthc export quantity is rnore than thc

iinlpoH quantit).and its diffcrcnces of 9、 000 KG in this case. The Committee also observcd that the rcply ofthe rlrm

has becn rcccived on 16 01 2017 and inforllled that duc to solnC lmistake on their part thcy submitting thc said Adv

Authorisation to RA、 Kanpur for necessary correction for rcvise iFnpOrt quantity and also requested for dcfer thel

case tillthe revised quantity is not notined by Jt D(]FT、 Kanpur The reply is not received so far  NC decided to、 vait l

lor their rcply  Thc case stands deferrcd 6or re― listing on 30 03 2017

Case No.:8/15/84-A LC3/2016  Party Na:llc:ARVIND       Mcct No/Datc123/84-    Status:Approved
G00DHlLl´ SUIT        ALC3/2016
MANUFACTURING PRIVATE 16 02 2017
Liヽ41TED

HQ File               RL′ A File              Lic No/Date10810138682
27 :01/84/050/00266/AM17/       :08/24/040/00218/AM17/        16092016                               1

Decision:Conl:1littcc considcred thc case as per agenda along、vith other relevant papcrs and went through the deta‖ s

sublllntcd in this casc Accordin31y、 Committee decided to rati,the nOrms in respect ofthe Advance AuthonsatiOnl

issued in this case as applied lor Style No may be mentioned in export description

GSM should match in import and export

RA concem may take necessary action suliect tO COmpliance ofother usual condlions

Case No.:9/15/84-ALC3/2016  Party Nalllc:ARVIND       Mcet No/Date:23/84-    Status
G00DHlLL SUIT         ALC3/2016         1Deferred
MANUFACTURING PRIVATE 16 02 2017
1´ :ヽ41TED

28 HQ File               RI_A Filc               Lic No/Datei0810138681  Defer Date:
:O1/84/050/00267/AMi7/        :08/24/040/00217/AM17/        16092016               30.032017

Decision:Col■ lnittee considered the case as per agenda along、 vith other relevant papers and noted that the deflciency

letter has been issued to the nrm on 19 01 2017 to lbrnish the CAD/CAM and Measurementin this case.The rcply is

not reccivcd ttronl the ni・ :1l NC dccidcd to、 vait ror thcir reply  Thc casc stands defcrrcd fbr re― listing on 30.03.2017.

Case No.:30/19ノ 84‐ ALC3/2016 Party Na:lleiSUNNY        Meet No/Date:23/84‐      Status

INTERNAT10NAL LIMITED  ALC3/2016          Deferred
16022017

29 HQ Filc               RLA Filc              Lic No/Date:3310030350  Dcfer Date:

:O1/84/050/00341/AM!7/        :33/24/040/00004/AM17/        30092016               30.032017

Decision: Conanlittcc cOnSidercd tlle case as per agcnda alongwith othcl・  rclevant papers and notcd that the

■
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applicarion has been ref'erred to DC (MSME) and TC Noida for their comments. NC decided to waii for their

comments. The case stands def-erred fbr re-listing on 30.03.20 17.

Case No.: lSl23l84-ALC3l20l6 Party Name:SRF LIMITED Meet No/Dat e:23184- Statuii,rppio"eJ
ALC3t20t6
16.02.20t7

HQ File RLA File Lic.No/Date:0410162334

.^:01/84/050/00.160'4Ml7i :04t24t0401001071AM!7/ 30.09.2016
-rt,

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers and went through the details

submitted in this case. Accordingly. Committee decided to ratiry the norms in respect of the Advance Authorisation
issued in this case as applied for.
GSM should rnatch in import and export.
RA concern rnay take necessary action subject to compliance of other usual conditions.

Case No.: ll2ll84-ALC3/2016 Partv Name:ARVIND LIMITED Meet No/Date:23184- Status
ALC3/2016
16022017

Deferred

3119晶児590040畝M17  鷺λttliOЮ026"AM17  譜だ出lα
0810B8809監
需孵;

Decision: Colmmittce considered the case as per agenda alongwith other relevant papers and notcd that thel

application has bcen reた rred to DC(MSME)and TC Noida for their comments NC decided to ask the flrm to‐

れlrnish thc justincation of higher wastage claimed in this case The case stands deferred for re― listing on 30 03.2017.|

Case No.:2/23/84-ALC3/2016   Party NameiKP TECH        Meet No/Date:23/84-     Status
NONヽVOVEN INDIA PRIVATE ALC3/2016          1Deferred
i´ lヽ41TED               16 02 2017

32 HQ File:O1/84/050/00447/AM17/ RLA File               Lic No/Date:24!0042070  ‐Dcfer Date:  |
:24/21/040/00101/AM17/        07102016               30032017   1

Decision: Committee considered the case as per agenda and observed that the hard copy of thc application has notl

yet rece市edキom RA、 RaJkot The case stands deferredお r re‐ listin3 0n 30 03 2017                   1

Case No.:4/15/84-ALC3/2016  Part、 NanleiTECH FA B(lNDlA)Meet No/Datc:23/84‐     Status
INDUSTRIES Iン TD         ALC3/2016          Deferred

i6022017

..HQ File               RLA File               Lic No/Date:0310808535  Defer Date:   ‐

'D 101/84/050/00262/AM17/        :03/95/040/00531/AM17/       ■9102016               130.03.2017      1

Decision:Committee considered the case as per agenda alongwtth other relevant papers and noted that the

application has been retrred to DIPP for their comments NC decided to wait fortheir comments The case stands

deferred ibr rc― listing on 30 03 2017

Case No.:6/15/84‐ ALC3/2016  Partv Name:GANGA        Mect No/Date:23/84‐     Status      l
ACROW00LS LIMITED     ALC3/2016          1 Deferred     l

16022017

3418晶泥5υ0026″AM17  1tち』::υ0002yAM17  脊習嘱lα
3010103866詰
需孵; |

Decision:Thc Committec considcred the case as pcr agenda and observed that a lctter has been issucd to RA,|

1´ udhiana to lllrnish thc hard copy ofthe application in this case The reply is not received from RA、 Ludhiana NCI

dccided to、 vait liDr their reply   Thc case stands deferred lor re‐ listing on 30 03 2017                             .

"Cax No湘

2Ⅳ

“

■ LCン2016 1attyNiT』
躙

GLOBAL Mcet Nげ Datc雰慇牛   駐江眠 A"Ю К¨
ALC3/2016                     1

“_c=lilEI([___7

⌒



ハ

l16022017              1               1

Lic No/Date:0510400296  .HQ File               RLA File
i01/84/050/003511AM 171       :05/24/040/00372/AM17/       27 102016              1               1

驚#胤段Iぽ蹂.CT篤 1』 ;、そ綸腱檻麓fTttV濯鷺庶I椒::Il賀 1瀕::』:鳳淋燎:il
issucd in this case as applied for

CSM should lllatch in impolt and export

RA concern may takc necessary action sub」 ect to compliance ofother usual conditions                   l

Case No.:6/16/84-ALC3/2016  Pattv Name:ADITYA BIRLA   Mcct No/Datc:23/84‐     Status       l
NUVO LIMITED         ALC3/2016         1Deferred    l

16022017                             1

Lic No/Datci0210207 H 6  ‐Dcfer Date:    |36 HQ File               RLA File
:01/84/050/00280/AM17/    :02/24/040/00151/AM17/    02H2016        130.032017   1

Decお lon:Thc Committee considered the case as per agenda and observed that the hard copy ofthe applに ation has

not yet recc市 ed from RA、 Kolkata The case stands deferred for re‐ listing on 30 03 2017                 1

Case No.:20/20/84-ALC3/2016 Party Namc:POLIGOF― MICRO McctNo/Datci23/84-    Status      l
HYGIENE INDIA PRIVATE   ALC3/2016         1Deferred    l
LIMITED              16.02.2017          .          |

3711晶
児50Ю036猟M17  跳 角馴 ]OЮ045'AM17  1腋 ギリ品lα

0310808933 
尉 騒 .器; |

Decislon: Colllmltec considered the casc as pcr agenda alongwith other relevant papers and noted that thel

application has been rcferred to DIPP for their comments NC decided to wal fortheir comments The case stands

defcrred for re― listing on 30 03 2017

Case No.:3/20/84-ALC3/2016  Party Nalnc:ARVIND       IMCCt No/Datc:23/84-    Status
G00DHILL SUIT         ALC3/2016         1Deferred
MANUFACTURING PRIVATE :6022017
LIヽ41TED

Lic No/Date:0810139017  1Defer Datc:HQ File               RLA File
iO 1/84/050/00346/AM17/        :08/24/040/00312/AM17/        10 112016               130032017

38 Decision:Committee considered the case as per agenda alongwith Other relevant papers and、
vent through thc details

submitted in this casc  NC decided to ask the nrln to furnish the fo‖ o、ving inlormation:

1  
～
leasurcment ofexport item provided by the buyer,indicating export order Number,syle number etc

2  Calculation sheet lor compLlting the quantity of consumption of import item per plcce of export item、
vith

justincation

3   Sketch ofthe 3arment、vith rnarking

4 CAD ofthe garment with efflcicncy

Thc casc stands deferred lor rc‐ listing on 30 03 2017

Case No.:56/20/84‐ ALC3/2016 Party Name:ULTIMATE     Meet No/Datc:23/84‐     Status:Approved

FASH10N MAKER        IALC3/2016         1
16022017

Lic No/Date:0510400413

39 101/84/050/00399/A卜
/117.′        :05/24/040/00390/AM17/       11 112016

Decision:Conlmittec considcred thc case as pcr agcnda alongwhh othcr relevant papers and wentthrough the detallsl

submitted in this case The colnnlittee decided to rati～ thc nOrms as pcr writtcn comments of DIPP vide their

S No Export Product Export
Ouantitv

Import item Quantity
allowed

HQ File RI´ AF‖ e

UO No 7/39/2017-TSヽ V datcd 23.02 2017 as detancd bcl。 、v

y



Strctch L.eather Sq. Mtrs 1 5195   sq mt pcr

piece  of  ladies

Skirts

Case No.:38/20/84-ALC3/2016 Partv NanleiORIFNT CRAFT   Mcct No/Datei23/84‐     Status:Approved
i´IMITIED               A LC3/2016

16022017

HQ Filc

40 :01/84/050/00381/AM17

引
11晶児50r00賀アAM P

HQ「 ilc
42 :01184/050100345/AN4171

・ 19晶児50/00引ンAM P

Decision: Cornrnittee considered the case as per agenda alongwith other relevant papers and went through the details
subntitted irt this case. Accordingll,'. Cornrnittee decided to ratity the norms in respect of the Advance Authorisation
issued in this case as per CAD.
GSM should nratch in irlport arrd export.
RA concern may'take necessarv action sub.iect to compliance of other usual conditions.

RL´ AF‖ c
:05/24/040/00387/AM17/

RIA F‖ c

:05/24/040/00393/AIヽ417/

RL´ A Filc

i32/24/040/00025/AM17/

Rl´ A File

:30/24/040/00028/AM17/

Panv Name:GAURAV
INTERNAT10NAl

Rl´ A Fi!c

:05/23/040/00444/AMi7/

Lic_No/Date:0510400425

15 112016

Meet No/Date:23/84-

ALC3/2016
16022017

Mcet No/Date:23/84-

A LC3/2016

16.02.2017

Lic No/Datei3010103896

05 122016

Meet No/Datei23/84‐

ALC3/2016
16022017

Lic No/Date:0510400845

16122016

Status
Deferred

Status
Deferred

Defer Date:
30.03.2017

been issued to
RA. Ludhiana.

Case No.:44/20/84-A LC3/2016  Partv Naille:RNR

INTERNAT10NAL

lン ic No/Datei05 10400427  Defer Datc:

16 1120!6 30032017

Decision: Cotrrttittee considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case. Accordingly'. Cornmittee decided to ask the firm to fumish the CAD of the product in this
case. The case stands deferred for re-listine on 30.03.20 I 7.

Case No.:2/20/84-ALフ C3/2016   Paltv Name:PREMIER FINE    Meet No/Date:23/84‐      Status
I´ INENS PRIVATEI´ IMITED、   Al´C3/2016          1Deferred

16022017

Lic No/Datei32 1007803 1  Deた r Date
23 112016 30032017

Decision: Contntittee considered the case as per agenda alongwith other relevant papers and went through the details
subrnitted in this case and observed that the application has been referred to DIPP for their comments. Accordingly,
Cotnntittee decided to ask the flrrn to specily the narne of exporl product in this case. The case stands deferred for re-
listin-c on 30.0i .20 I 7.

Case No.:2/19/84-ALC3/2016  Partv Namc:GANGA
ACROW00LSl´ IMiTED

Decision: J'he Committee considered the case as per agenda and observed that a letter has

Ludhiana to turnish the hard copy'ot'the application in this case. The repll,is not received from
decided to rvait lbr their reph. The case stands det'erred tbr re-listing on 30.03.20 I7.

ＲＡ
，
ＮＣ

Case No.:6/23/84-A LJC3/2016

44

HQ「 ile
:01/84/050/00451/AM17/

Stretch Leather with lining
ol' various colour ot'0.5 rnm
to 0.7 mrn ol larnb finished
leather

RA concern nrav take necessary action subject to cornpliance ofother usual conditions.

Status:Approved

|  |

|レ



A

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and went through the details

submitted in this case. Accordinglv. Committee Jecided to ratif,/ the norms in respect of the Advance Authorisation

issued in this case as apPlied fbr.

CSM should rnatch in import and export.

RA concern may take necessarv action subject to compliance ofother usual conditions.

Case No.:5/23/84¨ A LC3/2016  Party
LTD
NamciKARAN LETEX   MCet No/Datc123/84- Status:Approved

HQ Filc

:01/84/050/00450/AM17/

RLA F‖ e

:06/24/040/00031/AM17/

ALC3/2016
16.022017

Lic.No/Datc10610038515
26122016

45
Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the deiaits

submitted in this case. Accordingly. Committee decided to ratify the norms in respect of the Advance Authorisation

issued in this case as applied tbr.

GSM should match in import and export.

RA concern may take necessary action sub.iect to compliance of other usual conditions.

Case No.:12/23/84-ALC3/2016  Parり NameiCONNOISSEUR   Meet No/Date:23/84-
FASH10NS               ALC3/2016

16022017

46 HQ Rに
Ю ν8″05針00457AMlフ

li舗 l]OЮ 017″AMIフ   リ だ嘱 lα

0410162643 
監 駐 辮 ;

Decision: Committee considered the case as per agenda along、 vith other relevant papers and noted that the

application has been referred to DC(MSME)and TC Noida for their comments NC decided to wal for their

conlmcnts  The case stands deferred for re‐ listin3 0n 30 03 2017

Case No.:14/23/84-ALC3/2016  Party NamciSIVSHREE       Mect No/Date:23/84‐      IStatus

M EDITTEX(lNDIA)PRIVATE A LC3/2016          1Deferred
LIMITED、                 16022017            .

Lic No/Datei32 10078071   1Defer Date:
将
HQ田 ∝餌潟″

“

υ∞

“

%AMtt Lち
ら』::OЮ∞抑 AM P "J2獅    

“
“

2餌 7

Decisio■ : Committee considered the case as per agenda alongwith other relevant papers and noted that the

application has bcen rcfcrred to DC(MSME)and DIPP fortheir comments NC decidcd tO wal fortheir comments

Thc casc stands dcferrcd for rc― listin3 on 30 03 2017

Case No.: 16123184'ALC3/2016 Party Name:JUMBO BAG
LIMITED

,- HQ File :01/84/050t0046llAMl71 RLA Fileqd :04l24l040l00l31l\Ml7l

Case No.:8/23/84-ALC3/2016  Party Name:N00RVEER
CREAT10NS PVT LTD

Status
Deferred

Meet No/Datei23/84¨

ALC3/2016
16022017

Lic No/Date104 10162654  1Defer Date:

02012017 30032017

Status
Deferred

Decision: Contmittee considered the case as per agenda alongwith other relevant papers and noted that the

application has been ref'erred to DC (MSME) and DIPP for their comments. NC decided to wait for their comments.

The case stands det'erred fbr re-listing on 30.03.2017.

Meet No/Date:23/84‐

ALC3/2016         1
16022017              1

49 HQ F‖ e                  RLA F‖ e                 Lic No/Datc:0510401194  1
:0:/84/050/00453/AM17/       :05/24/040/00514/AⅣ l17/       .09012017               :

鷺#牌ムiFl肥艦
CT露
『1」蹟富lTil::富 ::∫肌Iげtiよittξll鷺器lll乱Ⅷ:‖滉lit肥燎戯

10 lly/

proved
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issued in this case as applied for.
GSM should match in import and export.
RA concern nray'take necessary action sub.iect to compliance of other usual conditions.

Case No.:13/23/84-ALC3/2016  Party Nalnc:K H EXPORTS
INDlA PRIVATE LIMITED.

HQ File:01/84/050/00458/AM17/ RLA F‖ e                
‐

:04/24/040/00179/AM17/

Decision: Committee considcred the case as per agenda along、 vith

application has been referrcd to DIPP for their colη ments  NC decided

dcierrcd for re― listing on 30 03 2017

Meet No/Datc:23/84-

ALC3/2016
1602.2017

Lic.No/Datc:0410162688

09012017

other relcvant papers and

to wait for thcir comments

Status
Deferred

IDefer Date:

30032017

noted that the

The case stands

5!HQ Rた
Ю ν8″050Ю 0466ハM17職

ち∫liOЮ047αAM17  ∵ざ鰍彎
α0510401230 
監需辮;

Decisioni Collninlittee considered thc case as per agenda along、 vith other relevant papers and noted that the

application has becn rcnerl・ cd to DIPP fortheir comments  NC decided to wait forthcir comments  The case stands

deferred for re‐ listing on 30 03 2017

Case No.:21/23/84-ALC3/2016  Parw Nalmc:A.M.VINYL
PVT LTD、

Party Name:RICHA&CO

RLA File

:05/24/040/00516/AMi7/

Mect No/Date:23/84-

ALC3/2016
16022017

Lic No/Date:0510401253

11012017

other relevant papers and went through the details
the norms in respect of the Advance Authorisation

Status
Deferred

l1012017

COATS  Meet No/Date:23/84‐
ALC3/2016
16022017

Lic No/Datei35 1 0045093

13012017

Mect No/Date:23/84-

ALC3/2016
16.02.2017

Status
Deferred

Status:Approved

IStatus      l

l Deferred   i

Defer Date:

130032017   1

noted that thc

thclr commcnts i

Case No.:7/23/84-ALC3/2016

HQ Filc

52 :01/84/050/00452/AM17/
Decision: Comrnittee considered the case as per agenda alongwith
subrnitted in this case. Accordingly, Committee decided to ratify
issued in this case as applied fbr.
GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

Mect No/Date:23/84-

ALC3/2016
16022017

Lic No/Datei321 0078080   Defer Date:

30032017

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers and noted that the

application has been ret'erred to DC (MSME) and TC Noida fbr their comments. NC decided to wait for their

comments. The case stands def-erred for re-listing on 30.03.20 I 7.

Case No.:9/23/84-ALC3/2016   Paty Name:AKR TEXTILE,

“

HQ剛 ∝創制
“

研∞■″AMP lち
ち』liOЮ∞

"晨
Mロ

Case No.:18/23/84-ALC3/2016  Parり NameiMADURA
PRIVATE I´ IMITED、

HQ File:O1/84/050/00463/AM17/ RLA File
:35/24/040/00042/AM17/

Decision: Committee considered the case as per agenda alongwith other relevant papers and

application has been referred to DC (MSME) and DIPP for their comments. NC decided to wait for
The case stands deferred for re-listing on 30.03.20 17.

54



Mcct No/Datc:23/84‐

A LC312016

16022017

55 HQ間
にЮ Ⅳ8″050Ю 0464ハ Mlア

li亀∫::OЮ009νA M17  星ず嘱彎
α1010059699 
■精辮;

Decision: Colllnlittec considercd the casc as per agenda along、 vith other relevant papers and noted that the
application has bccn reibrrcd to DIPP lor their colllments  NC decided lo、 vait lor their comments  The case stands

dcib:‐ rcd lor rc― listin3 on 30 03 2017

Case No.:19/23/84-A LC3/2016  Palt、 Nanlc:SEVEN SEAS
TRA D:NC COMPANY

Case No.:4/23/84-ALC3/2016   Party Name:KARAN LETEX
LTD

HQ File iOI/84/050/00449/AM17/ RLA Filc

56                               :06/24/040/00038/AM17/

Case No.:20/23/84-A LC3/2016 Partv NalnciSRF l´ IMITED

Case No.:1/23/84‐ A LC3/2016   Party NamciPiONEER CALiCOS
PRODUCTS PRIVATE LIMITED

"HQ田

∝餌 8411"Ю餌
`AMP lキ 亀∫::0側 BAM B

Decisio■ : Committee considcred thc case as per agenda and observed

yet rece市 ed frolll RA.Ludhiana NC decided to ask the RA,to furnish

The casc stands defbrred 6or re― listin3 on 30 03 2017

Ⅳlanual Cases

(59)

Status
Deferred

Status
Approved

Decision: Conlnlittee considered the case as per agenda alongwith other relevant papers and went through ttri Oetaits
subrnitted in this case. Accordinglr'. Cornmittee decided to ratifl- the nornts in respect of the Advance Authorisation
issucd in this case as applied fbr
CSM should nratch in irnport and exporl.
RA concern tlav take necessarv aclion sub.iect to cornpliance ot'other usual conditions.

Meet No/Date:23/84‐

A LC3/2016

16022017

Lic No/Datc:0610038549

3!O12017

Meet No/Datei23/84‐

ALC3/2016
16022017

Status
Deferred

57 HQF‖
c:01/84/050/00465/AM17/ RLA F‖ e

:04/24/040/00143/AM!7/
Lic No/Date1041 0162765   Defer Date:

01022017 30032017

Decision: Cornntittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC (MSME) and TC Noida for their comments. NC decided to wait for their
cornrnents. The case stands deferred fbr re-listing on 30.03.20 17.

Meet No/Datei23/84-

ALC3/2016
16022017

L′ ic No/Datc:3110066578   Dcfer Datc:

09022017               30.03.2017

that the hard copy of the application has not
the three set of hard copy ofthe application.

Status
Deferred

Case No 353 Ⅳ1/s Loval Tcxtilcs M‖ ls Ltd

NC Mccting No.23/AM-17 dt.16 02 2017 and

actua‖ v lleld on 02 03 2017

F‖e No 01/84/162/063/AM― 14/DES― V

RA.F No 35/24/040/07/Aヽ 414

I-ixation of norms in respect of Advance Authorization No.3510040982 dated 13.05.2013



⌒

fr".i.irr, C",*11'tt..."r,rd.*d tl* iase as p.r ugendu alongwith other relevant papers and went through the details

sr-rbmitted in this case and observed that the flrm has requested on 11.01.2017 for re-fixation of norms as per

consurnption applied by thern frorn RA against the above said Adv. Authorisation which was decided by NC in its

rneeting No. 49/AMl4 dated 20.03.2014. NC decided to defer the case for re-listing on 30.03.2017.

Casc No 354 M/s. BMU International

NC Meeting No 23/AM‐ 17 dt 16 02 2017 and

actua‖ v held on 02 03 2017

Filc No O1/84/050/00322/AM‐ 15/DES― V

RA FNo 02/24/040/001561AM 15

dvanceAuthorizationNo.02l02052l7dated24.ll.20l4

G.ieusperagendaalongwithotherrelevantpaperSandwentthroughthedetails
submitted in this case and observed that the firm has requested on 23.12.201 6 for correction in description of Export

product from 20l3l to 2031 which was decided by NC in its meetingNo.3gl84 dated 29.01.2015 againstthe above said

Adv. Authorisation. NC decided to defer the case for re-listing on 30.03.20 17.

(61)

Casc No 355 M/s Loyal Textilcs Mins Ltd

NC Mccting No 23/AN4-17 dt i6 02 2017 and

actua‖ v held on 02 03 2017

File No 01/84/050/84/AM-14/DES― V

RA FNo 35/24/040/00012/AM14

Fixation of norms in respect of Advance Authorization No.3510041265 dated 18.06.2013

DA
subrnitted in this case and observed that the firm has requested on ll.0 1.2017 for fixation of norms against the above

said Adv. Authorisation as their case was rejected by NC in its meeting No.25l84 dated 26.09.20 13. NC decided to

defer the case for re-listing on 30.03.2017.

(62)

Case No 356 4ヽ/s Loval Textiles Mills Ltd

NC Meeting No 23/AM‐ 17 dt i6 02 2017 and

actua‖ v hcld on 02 03 2017

File No 01/84/050/38/Aヽ 4‐ 12/DES‐ V

RA FNo 35/24ノ 040/00001/AM12

Rof,'*atio, of no*t in respect of Advance Authorization No.3510033418 dated 05.04.201I

SeaSperagendaalongwithotherrelevantpaperSandwentthroughthedetails

submitted in this case and observed that the firm has requested on 21.0 1.2017 for re-fixation of norms as per

consumprion applied by them from RA against the above said Adv. Authorisation which was decided by NC in its

rneetingNo. l3/AMl6dated 02.07.2015. NCdecidedtodeferthecaseforre-listingon30.03.20l7.

(63)

Casc No 357 M/s. Gansa Acrowoolds Ltd

NC Meeting No 23/AM― 17 dt 16 02 2017 and

actua‖ v hcld on 02 03 2017

File No 01/84/050/310/AM-14/DES―V

RA FNo 30/24/040/00048/Aヽ 411

No'3 10099890 dated 19'02'2015

13

(60)



ngwithotherrelevantpaperSandwentthroughthedetails
subrnitted in this case and observed that the firm has requested on 12.12.2016 for waiver of denier wise export for

discharge of Export Obligation of the above said Adv. Authorisation which was decided by NC in its meeting No.

,ll'AMl-5 dated 19.02.2015. The tlrrn has stated that the obiection raised by RA. Ludhiana that the block wise export

ol'r,an is not nrarched and RA has stated that the denierage wise import should exactly be matched with the export

iterns. NC agreed the t'irm's request and decided to ratify the norms as applied for.

RA concern mav take necessa action subiect to compliance of other usual conditions

(64)

Case No 358 M/s. Concept Clothine

NC N4ecting No 23/A Nl-17 dt i6 02 2017 and

actua‖ v hcld on 02 03 2017

F‖ e No O1/84/050/280/AM‐ 14/DES― V

RA FNo 05/23/040/00331/AM14

from0.8lsq.Mtr/pcstol.l0sq.mtr/pcsi.e.from80l7.00Sq.mtrtol09l2.00
sq.rnrr against rhe Advance Authorisation No. 0510371162 dated 18.11.2013 as the imported of fabric has been

increased

ragendaalongwithotherrelevantpaperSandwentthroughthedetailS

submitted in this case and observed that the firm has requested on 17.10.20 l6 and have stated that the consumption of

iprported fabric at Sl. No. I has been increased frorn 0.81 sq. Mtr/pcs to l.l0 sq,mtr/pcs i'e. from 80 17.00 sq.mtr to

l0g12.00 sq.mtr as they did not claim rhe wasrages at the time of application against the Adv licence No.05 1037 1162

dated lg.ll.20l3. ThecasewasapprovedbyNCinitsmeeringNo. 18iAM15dt.07.08.2014. NCdecidedtodeferthe

case for re-listing on 30.03.2017.

(65)

Casc No.359 M/s Tulip Clothing Pvt.Ltd

NC Mceting No 23/AM‐ 17 dt i6 02 2017 and

actua‖ v held on 02 03 2017

Pt.File No.01/84/050/280/AM‐ 14/DES― V

RA FNo 32/24/040/00061/A M09

R.-f'*tr" 
"f 

. .f Advance Authorization No. 3210039804 dated 19.02.2009

Decision: in this case rnd obt"rr"d that the firm's request dated 30.05.2016 for re-fixation of norms which was

decided by NC in its meeting No.19/10 dated 05.08.2009. The representation has been referred to DC MSME) on

26.09.2016 for their examination/comments. NC decided to wait for their comments. The case stands deferred for

relisting on 30.03.2017.

(66)

Case No 360 M/s. Apparel Export Promotion Council

NC Meeting No 23/AM― 17 dt 16 02 2017

and actua‖y held on 02 03 2017    _

F‖ e No 01/84/171/186/AM‐ 17/DES― V

Proposal for simplication of imporl and export procedure.

subrnitted in this case and observed that the case was put up to DG for approval of Public Notice for amendment in

descriprion el'export item "Ladies Blouse by adding "Ladies Top which was decided by NC in its meeting No. l4lAMl7

dated 1i.10.20 l6 on the request of Apparel Export Promotion Council, Gurgoan. DG has remarks on note -

"2.45 sq mtrs seem to tre mav high! Needs to be examined"
The committee observed that the matter has b""" r"f..*d t" all technical members of norms committee for their

comments,lustification on the DG's observation above and also the clarification received from the AEPC vide their

letter dated l4.lz.2ol6 received in this section on 20.12.2016. NC decided to send the same to DC (MSME) and TC,

Noida for examination and comments and defer the case for re-listing on 30.0i'2017'

14

|
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(67)

Case No 361 M/s Aditva Birla Nuvo Ltd

NC Mccting No 231AM-17 dt 16 02 2017 and

acttla‖、llcld()1102032017

Filc No 01/84/050100034/AM-16/DES― V

R A F No 02124'0407oo228/AM15

[9c1qe{.1 tlf al!q! !]! lotms ileainst the Adv4*Ufo_1lqt_lq!i,l!9.9_2_1q?q5.!22 dated 09.03.2015
Decision: Cortrmittee considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case and observed that the firm has requested for re-flxation of norms against the above said Adv.
Authorisation as their case was rejected by NC in its meeting No. 2/84 dated 28.04.20 16. Committee also observed that
the case was referred to TC. Mumbai on24.10.2016 for examine and comments and a reminder have also been sent to
TC. Mumbai. Reply is not received so far from them. NC decided to remind to TC. Mumbai. The case stands
deferred for relisting on 30.03.2017

(68)

M,s. Mava Exports C

NC Meeting No 23/AM― i7dt 16 02 2017
and actua‖、lleld on 02 03 2017

F‖ cNo 01/84/050/086/AM‐ 17/DES― V

(69)

Case No.362

Request for amendment the CSM (+/-15) instead of CSM (+l-10%) in respect of 29th Adv Licences which was decided
br NC in its dill'ererrt nlectinss.

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and went through the details
subrnitted in this case and observed tlrat the tirnr's representative had not appeared before NC meeting on22.l2.2016in
this case. NC decided to det'er the case fbr 30.0i.20 17.

Case No 363 M/s. Bharat Tissues Pvt. Ltd.
NC Meeting No 23/Aヽ 4‐ 17 dt i6 02 2017 and

actt!a‖ y hcld on 02 03 2017

F‖ cNo 01/84/050/00216/AM‐ 15/DES‐ V

RA. F.No. 07124t04010003 l/AM I 5 
I

Fixation of norrns in ftspect of Advance Authorization No.OZtOf OSg22 dated 30Oa:0 la

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the details

submitted in this case and observed that the firm has requested on 24.10.2016 for flxation of norms against the above

said Adv. Authorisation as their case was re.iected by NC in its meeting No.9/84 dated 04.06.2015. NC decided to
det'er the case lbr re-listing on 10.0i.20 I 7.

(70)

Case No 364                  1M/s SRF Ltd.
W
actua‖ v held on 02 03 2017

RA F.No.04/24/040/00013/AM17

Re‐ lxation Of nonns in respect of Advance Authorization No 0410161921 dated 11 05.2016

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers and went through the details
subrnitted in this case and observed that the firm has requested on 09. 12.2016 for re-fixation of norms for import item
No.-5 - Gril Bond fiorn 750 kgs to 0.029 kgikg aeainst the above said Adv. Authorisation which was decided by NC in
its nreeting No. lli84 dated 01.09.2016. Accordingly. Cornmittee agreed the firm's request and re-fix the norms for
Gril Bond f}om 7-50 kgs to 0.029 kg/kg.
RA concern nrav take lrecessarv action subiect to cornpliance of other usual conditions.
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(71)

NC Meeting No 23/AM‐ 17 dt. 16 02 2017 and
on 02 03 2017

Case No 365 M/s. Surgeine Healthcare India Pvt. Ltd.

NCヽ4eeting No.23/AM-17 dt 16.02 2017 and
actua‖ y held on 02 03 2017

File No O1/84/050/00365/AM‐ 16/DES― V

RA FNo 05/24/040/00422/AM16

Request for re-flxation of norms against Adv. Authorisation No.0510396482 dated 02. 12.2015

Decision: Cornntittee considered the case as per agenda alongwith other relevant papers and went through the details

subnritted in tlris case and observed that the flrrn lras requested fbr re-fixation of norms as applied against the above said

Adv. ALrthorisation wh ich was decided b1' NC in its meeting No. 2/84 dated 28.04.2016. NC decided to defer the case

tbr re-listing on 10.0i.20 17.

(72)

Case No 366 M/s Dhruv Globals Ltd

NC Meeting No 23/AM― 17 dt i6 02 2017 and
acttla‖ y hcld on 02 03 2017

F‖ c No O1/84/171/205/AM17/DES― V

RA FNo05/25/039/021/AM15
Fixation of norms in respect of Annual Advance Authorization No.05 10393516 dated 11.03.20 l5
Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the firm has

firrnished their reply dated 19. 12.2016 received in this section on 28.12.2016. NC decided to send reply of the firm to
TC. Noida for examine the case. The case stands deferred for re-listing on 30.03.2017.

(73)

Case No 367 M/s Dhruv Global Ltd

NC Meeting No 23/AM‐ 17 dt 16 02 2017 and

acttla‖ y hcld on 02.032017

File No O1/84/171/00242/AM‐ 17/DES― V

RA FNo 05/25/039/002/AM14

F-ixation of norrns in respect of Annual Advance Authorization No.05 10361429 dated 01.08.2013

submitted in this case and observed that the firm has requested on 030.05.2016 for fixation of norms in respect of
Annual Advance Authorization No.05 10361429 dated 01.08.2013. The application has been referred to DC(MSME) and

TC, Noida for their comments. NC decided to wait for their comments. The case stands deferred for re-listing on

30.03.2017.

(74)

Casc No 368 M/s Dhruv Global Ltd

NC Mceting No 23/AM‐ 17 dt 16.02 2017 and

acttia‖ y held on 02 03.2017

File No.01/84/171/204/Aヽ 4-17/DES― V

RA FNo.05/25/039/00021/AM14

Request for fixation of norms against Annual Adv. Authorisation No.05 10361429 dated 01.08.20 l3

D""iri"r,r C"rr"rtt.e considered the case as per agenda alongwith other relevant papers and noted that the deficiency

letter has been issued to the firm on li.12.2Ol6 through email to submit the.iustification for higher requirement of

wasrage in this case. The reply is not received fronr the firrn so far. NC decided to wait for their reply. The case

stands deferred fbr re-listing on 30.03.20 17.

(75)

F‖ c No 01/84/050/00146/AM‐ 16/DES― V
actuallv held
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1   ′ヽ

RA「 No 03/95/040/00175/AM16

Fixation of norms in respect of Advance Authorization No. 03 10197021 dated 02.07.20 l5

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the details

submitted in this case. The committee decided to ratify the norms as per written comments of DIPP vide their U.O.

No. 7/i612017 -TSW dated22.02.2017 as detailed below :

RA concern rnay take necessary action sub-iect to compliance of other usual conditions.

Quantity
allowed

Export Product

Ll0 kg/kg content
contains in the

Flexible intermediate bulk

Containers

Net Content of Exports i

PP Granules i 818 18 MT,

HDPE Granules:425 MT,
Master          Batch
ANTIFIBRILLANT    :
1227 MT、

4ヽaster Batch Vヽhite 1 6 i3

MT, Master Batch colour i

368  4ヽT、   Conductive
Black:655 MT,LLDPE I
7333 MT、

LDPE:3143 MT、
Rclevant    UV
Stab‖ izer   Master

Batchi16 MT

Relevant PP Granules971 834 MT

Relevant HDPE Cranules 1.05 kg/kg content
contains in the

Relevant Master Batch
Antifibrillant

Tota1 0.016 kg/kg ofthe

export

Relcvant  Master  Batch

Vヽhite

Relevant Master Batch
Colour

Relcvant LLDPE 1.05 kg/kg content
contains in the

Relevant LDPE 1.05 kg/kg content
contains in the

Relevant U.V. Stabiliser
Master Batch

(76)

Casc No 370

F‖ eNo 01/84/050/00144/AM― 16/DES― VNC Meeting No.23/AM-17 dt 16.02 2017 and actua‖ y

held on 02 03 2017

RA FNo 03/95/040/00173/AM16

Fixation of norms in respect of Advance Authorization No. 03 10191019 dated 02.07.20 l5

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and went through the details

subrnitted in this case. The committee decided to rati8/ the norms as per written comments of DIPP vide their U.O.

No. 7i36l2017 -TSW dated 22.02.201 7 as detailed below :

Erport Product

Relevant PP Granules l.l0 kg/kg content
contains in the

Flexible Intermediate bulk
Containers
Net Content of Exports :

PP Granules:818.18 MT.
HDPE Granules: 4.25 MT.
Master Batch

12.27 MT,
Master Batch White : 6.13
MT, Master Batch colour :

971 834 MT

1.05 kg/kg content
contains in the

Relevant HDPE. Granules

Relevant Master Batch
Antifibrillant
Relevant  Master  Batch

Vヽhite

燎 17 レ

Relevant Conductive
Black



RA concern illav take ncccssary action suoiCCt tO colllpliance ofother usual conditions

Relevant Master Batch
Colour

Tota1 0.016 kg/kg ofthe

export

368  4ヽT、   Conductivc
Black:655ヽ4T、 LLDPE:
73 33 ⅣIT、

LDPE:3143 MT、
Rclcvant    UV
Stab‖ izer   Master

Batch:16 MT

1.05 kg/kg content
contains in the

Relcvant LDPE 1.05 kg/kg content
contains in the

Relevant U.V. Stabiliser
Master Batch

(77)

Casc No 371

NC Meeting No 23/AM― 17 dt 16 02.2017 and actuaHy

held on 02 03 2017

Filc No 01/84/050/00147/AM‐ 16/DES‐ V

RA FNo 03/95/040/00174/Aヽ 416

Fixatiorr of norms in respect of Advance Autlrorization No. 03 10797017 dated 02.07 .2015

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case. The committee decided to ratify the norms as per written comments of DIPP vide their U.O.
No. 7/36/2017 -TSW dated 22.02.2017 as detailed below :

RA concern may take necessary action subject to compliance of other usual conditions.

971 834 MTFlexible intermediate bulk

Contalners

Nct Contcnt of Expolts:

PP Granulcs:81818 MT,
HDPE Granulcs:425 MT、
Mastcr       Batch
ANTIFIBRILLANT    :
1227 MT、

Master Batch White:613
MT, 4ヽastcr Batch colour:
3 68  MT,  Conductivc
Black:655ヽ4T、 LLDPE:
7333 MT、

LDPE:3143 MT,
Relevant    UV
Stab‖ izer   Master

Batch:16 MT

Relevant PP Granules l.l0 kg/kg content
contains in the

Relevant HDPE Cranules 1.05 kg/kg content
contains in the

Tota1 0 016 kg/kg ofthe

export

Relevant Master Batch
Antifibrillant
Relevant  Master  Batch

White

Relevant Master Batch
Colour

Relevant LLDPE 1.05 kg,&g content
contains in the

1.05 kgikg content
contains in the

Relevant U.V. Stabiliser
Master Batch

18

Relevant Conductive
Black

Relevant Conductive
Black



⌒

Casc No 372

NC Mcetint No 231AM― 17 dt

actua‖、 heid on 02-03-20!7

Fixation olnorms tbr export product (l)Girls Dress Style No. 4DJE5V820 Made of 100% Viscose Woven

PrintedFabricCSM 125(Tolerance+Or l00z6) (2)BabiesCarment(Dress)StyleNo.4DJE5VS20Madeof
I 009 o Viscosc Woven Printed Fabric GSM I 25 (Tolerance + Or - 109/o) against Special Advance

塾J血型望 lQ■豊螢 狸 里」型型■1里里 型整型■ 04(a)(1)Of Fl｀ P‐
2015-2020

Dccisioni Vide their lctter datcd 03 02 2017 M/s Shahi ExpOrts(P)Ltd havc requestcd for nxation of norFnS

lbr above said export product under Special Advance Authorisation. Committee considered the case as per

agenda alonglvith other relevant papers and rvent through the details submitted in this case. As per

CinDiCRttt. Sample. Pattern and other details provided in this case. the Committee approved the input output

norms as applied fbr. The cop1..' of the application is fbrrvarded to the concerned RA for further necessary

action and cgmpliance of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation

the nornts again

1全¨ Ш

NC M`ctint No 23/AM― 17 dt 16 02 2017 actually

llc・ ld m"Ю ■∞ 曰
Fixation of norills lor export product(l)1´ adies Ronlper of 48シ 6 Cotto

1)ved Knitted Fabric(〕 Sヽ4 180(■ |― 10° 0)Style No 442313(2)Ladies Dress of 480/O Cotton 480/O Polyester

2911 Spandex Yarn Dyed Knitted Fabric GSM i80(+/‐  10シ6)Style No 442605 against Special Advance

isbn orpara 4 04(a)(l)0Authorisation Scheme as per provision of para 4.U4 (a) ( l) oI r I r-iu l)-lulu. .

ffiiri.rTd. rh.k l.tter dared 2g.02.20 t; vls. nicha ctaual e*po.ts (P) Ltd. have requested for fixation of

議

`だ

鶏 :Wit籠It∬ J」認;翻 ifil∬a::lt縦 :l柵朧 [:|:r::留蹴 :‖l‖I:it出∫1群i徴 為
l鴨

lor The copy ofthe application is lorヽ varded to the concerned R´、for further necessary action and compliance

of｀ other usual conditions Therc is no necd to Send thC case to DGFT(HQ)fOr rlxatiOn the norms again

CSM should Inatch in irnPort and ex

held on 02 03 2017

劉 A旧 7と に ∞
“

山 洲 y

4ヽ/s Shahi Exports(P)Ltd

F‖ eNo 01/84/171/273/AM17/DES― V

M,is Richa Global Exports Pul:Ltd.Case No 373
Filc No O1/84/171/290/AM17/DES― V

M/s. Shahi Exports (P) LId.

赫 i/84/171/288/AM17/DES‐ V

ibo%cotton Dcnim

Fabric GSM 288(Tolcrancc■ Or i09も )(2)BabieS Garment(Skirt)StylC No CT8-7170612 Madc of100%

COtton Denilll Fabric GSⅣ 1 288(Tolcrance tt Or― 10°/o) againSt Special Advance Authorisation Scheme as

r provision of para 4 04(a)(1)Of FTP-2015‐ 2020
quested for fixation of norms

tbr above said export prodLrct under Special Advance Authorisation. cornnrittee considered the case as per
A. 66F

agenda along wiih otfier relevant papers and went through tlre details submitted in this case' As per

CtAD/CAM and other detarls providei in this case. the Comrnittee approved the input output norms as applied

for. The copy of the application is tbrwarded to the concerned RA for further necessary action and compliance

olother usual corrditions. There is no need to send the case to DGF'T (HQ) tbr fixation the norms again'

GSM should rnatch in irnport and export'
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Case No 375

NC Mectin3 No 23/AM― 17dt 16‐ 02‐ 2017 actually

Iri、 ation of norins tor expOrt product Ladies Dress Made of

Knittcd「 abric(〕 Sヽ4280(+/‐ 109/o)StylC No 7260355 against
657o Rayon 3l7o Polyester 4%o Spandex Dyed
. Special Advance Authorisation Scheme as per

ision of para 4 04(a)(:)Of FTP-2015-2020

Decision: Vide their letter dated 2-\.02.2017 M/s. Richa Glabal Exports (P) Ltd. have requested for fixation of
norrns fbr above said export product under Special Advance Authorisation. Committee considered the case as

per agenda alongwith other relevant papers and went through the details subrnitted in this case. As per
CAD/CAM and other details provided in this case. the Conrmittee approved the input output norms as applied
fbr. 

.Ihe 
copv of the application is fbnvarded to the concerned RA tbr further necessary action and compliance

of'other usual conditions. 'l'here is no rreed to send the case to DGFT (HQ) fbr fixation the norms again

CSM slrclLrld rratch in import and export.

(82)

(83)

M/s Richa Global ExpOrts Pvt Ltd

Fiie No 01/84/171/291/ANl17/DES― V

Casc No 376
～
1's Che:sea～ lins LLP

NC Meeting No 23//ヽ M‐ 17 dt i6 02 2017 actua‖ y

hcld on 02 03 2017

Filc No O1/84/171/286/AMi7/DES― V

l--ixation of nornts for exporl product No. 52 C rnade of 79o/o Cotton 20% Polyester 0l% Spandex Knitted
Denirn lrrfanr Long Sleeve Jurnpsuit Style No.850377 (CSM 229 +l-10%) and export product No. 86 B made

ot'9i% Cotton 6-qi, Elasterall/Polvester l04 Spendex Woven Denirn Young Cirls Emb. Jeans Style No. 849982

(GSM: 3i I +,-109,o) against Special Advance Authorisation Scheme as per provision of para 4.04 (a) (l) of
FTP-20 I 5-2020.

above said export product under Special Advance Authorisation. Committee considered the case as per

agenda along with other relevant papers and went through the details subrnitted in this case. As per

CAD1CAM ald other details provided in this case. the Cornrnittee approved the input output norms as applied

tbr. The copy of the application is tbrwarded to the concerned RA for further necessary action and compliance

o1'other usual corrditions. There is rro need to send the case to DGFT (HQ) fbr fixation the nonns again.

GSM should nratch in irrrporl and export.

Casc No 377 M/s Richa Global Exports Pvt Ltd

NC Meeting No 23/Aヽ 4‐ 17 dt i6 02 2017 actua‖ y

held on 02 03 2017

Filc No 01/84/171/289/AM17/DES― V

Fi、 ation of nonlls lor cxpolt product Ladics Shorts illade of 979も Cotton 30/O Spandcx Dycd Wovcn Fabric

GSM 258(+/― 1096)Stylc No 440690 against Special Advancc Authorisation Schcme as pcr provision of para

404(a)(l)Of FTP-2015‐ 2020

D..iti"rJ/id. their letter dii.a ZS ll.20l6 M/s. Richa Global Exports Pvt. Ltd. have requested for fixation

ol'norprs for above said export product under Special Advance Authorisation. Committee considered the case

as per agenda along with other relevant papers and went through the details submitted in this case. As per

CAD/CAM arld other derails provided in this case, the Comrnittee approved the input output norms as applied

for.-l-he copy of the application is tbrwarded Io the concerned RA fbr firrther necessary action and compliance

ol-othcr usual conditions. l-hcre is no need to send the case to DCFT (HQ) for flxation the nonns again.

CSM should rnatch irr import and expotl.
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